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INTRODUCTION

I, the Chairman of the Standing Comumitiee on Food, Civil Supplies
and Public Distribution (2001} having been authorised by the Comumittee
to submit the Report on their behalf, present this Tenth Repert on
Demands for Grants (2001-2002) relating to the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Consumer Affairs}.

2. The Committee examined/scrutinized the detailed Demands for
Grants (2001-2002} of the Ministry which were laid on the Table of the
House on 19th March, 2001.

3. The Commitiee took evidence of the representatives of the
Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs) an 28th March, 2001.

4. The Committee wish to express their thanks to the Officers of
the Ministry of Consumer Affairs, Food and Fublic Dhstribution
(Department of Consumer Affairs) for placing before them detailed
written notes on the subject and for furnishing the information to the
Committee, desired in connection with the examination of the subject.

5. The Report was considered and adopted by the Committee at
their sitting held on 17th April, 2001

6. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in thick type
in the body of the Report.

MNew DeELH DEVENDRA PRASAD YADAV,
18 April, 2001 Chairman,
58 Chaitrs, 1923 (Sake)  Standing Committee on Food, Civil Supplis

end Public Distribution.

{v)



CHAPTER 1

INTRODUCTORY

The Department of Consumer Affairs is entrusted with the functions
of manitoring of prices and availability of essential commeodities, control
of futures trading and matters relating to regulation of Weights
and Measures, standardization and Quality Control, consumer
Protection and Integrated Management of Prices. In the field of
Cooperation, the Ministry is responsible for Consumer Co-operative
Schemes only.

1.2 The Department has also the following attached and subordinate
offices entrusted with the responaibility of implementation of policies
taid down by the Government of India:—

(1) Weights and Measures Unit; and
{2) Forward Markets Commission.

1.3 The Department has administrative responsibility of the
of the Ministry:—
{1) Buresu of Indian Standards (BIS);

{2) Naticnal Consumer Disputes Redressal Commission

(NCDRC);

(3) National Co-operative Consumers Federation (NCCF);
and

(4) Super Bazar, New Delhi.
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L |
i.6 A statement showing BE/RE for the year 1939-2000, 2000-2001 and expenditure incurred under both pian and

nofi-plan schemes/progranunes under Department of Consumer Affairs up to 28.22001 alongwith percentage
expenditure is enclosed:

Plan
(Rs. in crores)
1999-2000 2000-2001
Scheme BE RE  Acwal % with % with a3E RE  Achul %with % wih
Expen- Reference Reference Expen-  Raference Reference
ditee 0 BE o RE dilire o BE o RE
upto
2.22001
Industries & Minerals
(a} Consumer Protection 454 254 227 8937 8937 350 350 316 9029 902
(b} Bureau of Indian Standard 200 030 Nil 0.00 0.00 280 160 *isd 5714 100,00
(¢) Contribution to the 045 045 045 10000 10000 015 015 Nl 000 000
Quality Council of India
(d) Weights & Measures 200 120 108 5400 9000 242 312 09 86.36 6698
{e) Regulation of Markets 51 151 133 8808 8808 089 089 066 418 A7
(f) Information Technology 000 000 000 ODC 000 024 o024 021 8750 8750
office Expenditure




Non-Plan

. (Bs. in crores)
1994-2000 2000-2001
Scheme BE RE  Achul % with % with BE RE  Acual % with % with
Expen-  Reference Reference Expen-  Reference Refermnce
diur tBE wRE diue ®©BE I RE
Secretariat 426 463 427 10023 922 511 491 ™02 7867 8187
Forward Markets Comunission 145 180 141 9924 7833 232 132 "157 6767 67.67
Weights & Measures 109 116 098 8991 8448 143 =138 14 7273 7l
Consumer Protection Unit 013 013 0409 6921 6413 013 013 010 7682 7692
NCDRC 061 064 067 10983 104.69 083 084 067 8072 776
Contribution to International 012 13 010 8333 TFe92 014 013 010 7143 7692
orgn. of Legal Metmlogy
National Agriculturat 200 1500 550 27500 36.67 210 2500 000 000 0.00
Co-operative Marketing
Federation of India
Project Under CWF e 300 030 1000 1000 200 200 041 2050 2050
Loans to Super Bazar 000 000 000 0.00 0.00 000 800 800 000 100.00

* Inclusive of authorisation amounting to Ra 0.06 crore.
* Inclusive of authorisaton asxaoting o R (.02 crore.
" Incdusive of authorisation amounting to Bs. 008 crore.



1.7 During the course of evidence, the Committee asked the Ministry to know the reasons for less

expenditure in Plan/Non-Plan expenditure during the year 2000-2001. The Ministry in their reply stated the following

reasons:—
20002001
(A} Non-Flan Scheme

{Rs. in crore)

5.Nao. Scheme Reasons for less enpenditure

2 3

Administrative Expenditure on Sectt. Less provision of Ra. .20 crore in RE is
BE RE Anticipated Exp. due to 10% cut on non salary expenditure.
upto 31.3.2001 Savings of Rs. 0.41 crore which is
inclusive of less expenditure on salary and
5.11 491 4.50 wages amounting to Rs. .39 crore due to

Administrative Expenditure on Forward Markets Commission

BE RE Anticipated Exp.

upto 31.3.2001
232 232 1.70

ban on recruitment and Rs. 0.02 crore on
otherhead.

MNo variation in BE and RE. Savings of
Bs. (162 crore is under salary head as the
vacant posts could not be filled due to
ban on recruitment.




Administrative Expenditure on Weights and Measures Unit

BE RE Anticipated Exp.
upto 31.3.2001
143 138 L15

Administrative Expenditure on Consumer Protection

BE RE Anticipated Exp.
upto 31.3.2001
013 13.00 0.10

Administrative Expenditure on National Consumer

BE RE Anticipated Exp.
upto 31.3.2001
083 0.84 0.77

Variation of Rs. 0.05 ¢rore in BE and RE
is due to 10% cut on non-salary

expercliture. Savings of Rs. .23 crore is
inclusive of less expenditure on salary
amounting to Rs. 0.21 crore due to vacant
posts which could not be filled due to ban
order Balance savings of Rs. 0.02 crore is
on other itemns.

Mo wvariation in BE and RE. Less
expenditure of Rs. 0.03 crore is on salary
due o vacant posts which could not be
filled up due to ban order.

Excess provision of Fs. 0.01 crore was on
salary head. Less expenditure of Rs. 0.07
crore is due to non-drawal of salary by
the President from NCDRC. The new
President has since joined and he will be
drawing salary from NCDRC.
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1.8 During the course of official evidence the Ministry further
informed, “The release of money was delayed basically for two
reasons—Firstly, when the first amowmt was released to the CPFWD,
which normally books their expenditure at the end of the financial
year, has shown it so and that is why it is reflected as if it has been
spent at the end of the financial year. Secondly, coming to the release
which we have done in March, to which you have pointed out that
It 18 as if the expenditure did take place only in March, [ must admit
that the speed with which we should have completed the task in
setting up the training institute could not be done. Recent reviews
made by me as well as by the D.G., BIS have led to certain internal
decisions regarding the selection of contractor and procedural activities
had to be completed between September, 2000 and March, 2001. We
could not release any money to BIS without knowing whether they
have completed the procedural formalities like selection of the proper
party, selection of the drawing and its approval, selection of the
organisation which will actually do the job and other matters. Otherwise
we would have simply spent the money just by showing it as a transfer
to BIS without leading to any actual achievement on the ground. That
is why the Department delayed this release expecting that once these
formalities are completed and then only the money should be released
from the Consclidated Fund of India. We have put a very tight schedule
and we expect that the construchon will be completed within one
year’s time,

The other reason for releasing this morey now was, as [ said, we
could not have released it earlier without their doing anything. If we
had not released this money by March, then it would have lapsed and
in next year getting the same money for the same work would have
been impossible. Now that the money has been given to BIS, it is a
non-lapsable fund now and they will be able to ensure that the
construction is completed within the agreed period.

Coming to weights and measures, the point which you have
mentioned regarding the delay in their utilisation of funds, T would
basically point out that we have got for regional refererwe standard
laborataries. Weamintiwprmessofsetﬂ:gupuurnwnbuﬂdhgin
CGuwahati. It is primarily for thiz unit that this figure is coming up as
if we have not spent this money, The difficulty in the last two years
is that we have been asking the Government of Assam to give us a
suitable land. Two years back they had given us some land. But then,
we found out later on, to our dismay, that it is under litigation. We
tried withmeCnurttogettlﬁsmatterMﬂﬂdquickl};butwehave
niot been successful. Thereafter, we requested the Gavernment of Assam
that they may give us some land where it Is free from all
encumbrances. We are yet to receive a positive response from them in
spite of many references made by us and our hon, Minister's own
intervention when he was in Assam,



As you know, the money that is allocated for North-East under a
special dispensation is non-lapsable. Our difficulty is that whereas for
the North-East we have earmarked some money and we are very
keen that we should spend this money and we set up a good laboratory
in Guwahati, but because of factors beyond our control, we are not
bemng able to spend this money. We cannot buy land in Guwahati. That
will not be comrect also. Somehow the State Government is 50 pre-oocupied
with many things that this is not one of their priority items.”

1.9 The Committee asked the Government whether any amount
allocated under BE/RE in various heads has been diverted to other
heads during the financial year (2000-2001). The Ministry in their
written reply stated that details of diversion of funds under BE/RE of
Demand No. 40, Department of Consumer Affairs under various heads
during the financial year (2000-2001) are as under:—

From To Eeasong
1 2 a

(  Revenue {Flan) Revenue Section (Plan)

{i) Major Head M75 Major Head 3475 The achual
(xher Caneral Econpmic Other Ecotvomic experdditure
Services Services under OF was

Bs. 28,17 473/«
00107 Regulations of #0.107 Fegulations and there was
Markets. of Markets. committed
expendibure of
01-Forward Markets Q1-Forwand hlarkets Rs. 43.23.524/-
Cotindgeion Coammissiom and there was
01.00.12 Foreign Travel JL.00.13 Office 1557473 /-
Expeanses Espenses wrrder DTE and
Ra. 14,55,756/- Rs. 1557473/ FIE due
economy in
teavelling expemnes.

{iiy Major Head 75
Other Ceneral Ernoomic
SeTvices,
00107 Regulationa of
Markets,
01 Foeward Markets
Comminsion,
0LORI1T DomesHr Teavel

Expenses Rx. 101,717/-
Total {14} Re. 1557473/ Tetal 1557473/
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Mujor Head 3451 Secyp, Ausior Huasd 35T Additiona] furdy
Economnic

Services 00050 Sectt were reguired. for
00.090 Sectt. 46 Depit. of payment o
45 Dwpit. of Corwuner Consumer Afairs mﬂﬁhﬂﬂuﬂ
LM Salaries 46002 Profe- Stapding Counsels
sional serviuws who reprasenvied
Caniral Gowerrynent
Re 350,000/- Rs. 350,000 in Wit petitions filed
under Frecention of
Black Marketing Aot
e
Major Hand M51. () Myor Hegd 3475
Sectt. Boomomde ﬂhmm%
Services D0.090-Sectt, 00.106 Regudation A budget provi-
46-Depit. of Conpumer of Wik sion of Re. 100,000
Affatr, was provided o
450012 Forsign 06,00.11-Doarwstic three RRSE,
Re. 50,000 /- Bs. 50,000,/- Bhubaneshwar and
Bangalors The
officers have 1o

mspective mgione
connections  with
verifications of
standards /Anatru-
meEnts /models
approval ete Dus o
pauctty of Funds
dl.tl']l" the preevious
¥ears there were
outstarvding billa of
the staff which were
o b ceared in cpler
by bring

PEYIS upto dabe
The sdditonal fundy
of Rx S0.000/- were
diverted & this hesd.

Extra mpenditure
has beerr incumed
in connectlon with
Press conierencey

£
e
]
bt
i
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46-Depit, of Conns-
reer Adfaiey
46.00.01 Salarien

R 3,00,000/-

Reverue Plgn Vobed
Mujor Head MS6
Civil Supplies

M Corgumver Protection

Cell

{1} 200.21 Crant in
aid

Rs. 500000/-

) C20050 Other charges

Ra. 1700000/ -

4 Depurtmant of
Congsaner Affairs
A500.20 Othar

Ba. 3,00,000/-

Revenue Plar Yoted
(A) Major Head 345
Civil Supplies

02 Connamer Pro-
toctiam Cell

20026 Advert-
seomit and Publi-
dby

Ha. 22,00,000/-

Total Ra. 22,00,000/- Fa 22,00,000/-

Reveraw: Section (MNon-Plan)

Masjor Head 3456
Civil Suppli

Redressal Commission

13.00.11 Dorrewtic Travel

Expenses
Rs. 150,600

Revenue Sectkon (MNoo-Plan)

Major Head 3456-
Civil Sopplisa
03 Conmsmer

Disputes
Fedressal Commission

D3.00.13 Office

Ra. 150,000,/

ARTunOng fivokices
e bz e partie.




.

L11 The Committe, Are not satisfied with the actya] expendityre
of the Ministry in, Tespect of B (2000-2001) bos in plan and ngg.
plan estimates. The Pelcentages of expenditure du.ring the year
2000-2001 in Plan and Tton-plan, which are respectively 83.9 ang 7237,
do not seem to be up to the mark and alug the fundy allocated in

in starting construction of training ingtityte of BIS at NOip4 and
Pre~oaccopation of State Governmenis Who do not accord priority o
Central Government Projects like fonstruction of Regional reference
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Standards Laboratory (RRSL} are not very convincing. Also the
reasons put forth by the Ministry for diversion such an for office
expenses, professional services and meeling expenses towards
deliberation and conferences regarding Consumer Protection Act endy
reveal their poor planning. In the opinion of the Commitiee, the
monitoring of the Ministry over ity various schemes and also its
coordination with State Govts. have not been upto the mark. The
Committee, therefore, sirongly recommend that the Ministry should
further strengthen its monitoring over the entire schemes and ensure
that the projects undertaken are completed without further delay
which in turm will also check on cost escalation. Also steps should
be taken to release funds for the pending projects in a phased
manner so that major spending at the fag end of the year may be
avoided.



CHAPTER II
CONSUMER PROTECTION

Major Head-3456

Cmmmexmwenm\tiuasmio-mmnﬁcmwhichmhm
pmtectﬂneﬁghtsufﬂiecomumerinmhﬁmtuthegwdspumhased
mmavm.mmﬁmﬁmdﬂwmmm

(i) Tncrenhamﬂiableaduﬁn{sm:ﬁveimdleg:lmmnhm
whichwmﬂdbewiﬂ'ﬁnﬂmensyremhniﬂwmmumm;

() To involve and motivate various sections of society such as
consumer organisations, women, youth efc. to participate in
the programme;

{iti) To assist, encourage and provide financial assistance to
Voluntary consumer organisations to take up variogs
ronsumer protection activities; and

{iv) Te generate awareness amongst consumer about thair tights
and responsibilities, motivate them to assert their tights and
not to compromise on quality and standards of goods and
services and seek redressal in consumer cotrts, whenever
qum' d-

4.2 The Consumer Protection Act, 1386 is a milestone in the history
nfaudo-ecmomiclegishumhﬂ\emlmhjnltpmidmnupmu
ﬂlmeﬁernmmdispulmmdrmﬂmachirWatﬂwNnﬁmuLsuh
and District Level. The Act is intended to provide sitnple, speedy and
inexpensive redressal tv the consumers’ grievances.

HTMBE&MRE[M—M}MBEWI-M}MH@M
below;—

{hmofﬂupm}

BE (2000-200 } RE {2000-2001) BE {2007-2002)
Plan  Non-Plan  ‘Toml Plan Mon-Flan ~ Toeal Flsn MNon-Plan  Total

L] 0.96 .46 as0 Doz L 240 109 449

-]
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(i} Consumer Courts and Fora

2.4 To provide simple, speedy and inexpensive redressal of
grievances of Consumers, the Government have established a three
tier conmmner dispute redressal machinery at the National, State and

District Levels.

25 When asked about efforts, if any, macde to identity reasons for
nor-hunctioning of some of existing consumer courts, the Govt., in
their written reply, fumnished as:

“The main reasan for mm-functioning of the consumer courts is
delay in filling up of the vacant posts of Presidents/Members. The
State-wise information of non-functional fora reported upto
December, 2000 is as under:

State/UT No. of Fora
reported non-
functional
Bihar & Jharkhand 11 Action tnitiated to filf up
vacant posts,
Madhya Pradesh & 11 Filling the vacant posts is
Chhattisgarh under progress.
Tamil Nadu 10 Action initiated to fill up
vacant posts.
Uttar Pradesh & 16 Filing the vacant posts is
Uttaranchal under progress.
Total: 48"

2.6 The Secretary, Departiment of Consumer Afiairs, during official
evidence, further stated:—

“Coming to the non-functioning of the Districts Fora the figures
which we have collected says that there are 48 Districts Fora
which are non-functioning. That is the latest what we have

collected.
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After this review, our Minister has been kind enough to write to
the Chief Ministers individually telling this state of affairs and
mentioning that ‘this is the gross violation of the consumer right
and whether they will intervene.’ I am happy to say that
practically all the Chief Ministers have replied to our Ministey
that they will personally take steps to see that these Districts
Fora start functioning at the earliest. Essentially, they are not
functioning for one and only one reasan and that is non-selection
ufMembers.Themarevarinusmmfuritandnverthm&e

2.7 Adding further, the Ministry, in their Post Evidence Reply, have
stated that as on date 15 States /UTs had initiated actions to fill vacant
posts. The Ministry also informed the Committee that they don‘t

Bs. 61.80 crores to the States/UTs duri.ng the Period
1995-99,

2. Monitoring of the working of the consumer courts threugh
Netional Commission,

3. State/UT Govts. have been requested from time o time, o
fill up the vacancies of Presidents/Members in various
consumer forums on priority.

4. Shmfmcm.mmqmwd&mﬁmhﬁmgmmhe
steps for ensuting the smooth funcioning of the consumes
courts and cloge monitoring of their performance,

5. Proposals for amthofﬂu-Cmmmeerbm:im Act,
1986 are under consideration of Govt, mainly to facilitate
quicker disposal of complaints by the congumer disputes
redressal agencies.
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29 The Ministry has fumnished a statement showing the nuwmber
of cases flled and disposed in the National Commission, State
Commission and District Fora since inception as under—

Cases fled Cases disposed
National Commission 20,622 11,185 (45.8%)
State Commission 206802 1,24, 899 (60.5%)
District Fora 14,18,268 1173495 (82.7%)

2.10 When asked whether the Government is satisfied with the
disposal rate of 45.8%, 60.5% and 82.7% for National Comunission,
State Commissions and District Fora respectively in view of the fact
that the purpose of consumer courts being delivery of speedy justice
to the consumers, the Government in their post evidence reply, stated:—

“The Department is generally satisfied with the disposal rate of
the State Commdissions and District Forums keeping in view the
various consiraints. Percentage of dispesal by the State
Commissions and the National Commission is less but it may be
appreciated that these bodies have to deal with higher value
cases and more complex cases. Various amendments to the
Consumer Pratection Act, 1986 are being proposed with a view
to achjeve quicker disposals of complaints in consumer courts
including creation of benches in the State Commission and
National Commission and strengthening their pewers ete. Once
the amendments are carried out, faster disposals of cases by the
consumer courts in the country will be greatly facilitated.”

211 When asked whether the Govermnment has updated information
regarding the number of cases disposed of within stipulated time, the
Committee have been informed that Natfonal Commission does not
maintain information about cases disposed within the stipulated time.
Giving reasons for not maintaining such an information, the Secretary,
Department of Consumer Affairs during offical evidence stated:—

“"We were told that since the Dishrict Forum people do not
maintain records like that. which is the primary source of the
data-base, it is not possible for the State Commission or the
National Comumission o give us that data saying that out of the
sixteen-and-a-half lakh cases registered, more than 14 lakh cases
have been disposed of; many have been disposed of within three
months or :ix menths or nine months etc. But gradually, we
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should move to that Otherwise, the effectiveness of the disposal
and the speed of disposal cannot be monitored. It is our
endeavour to give some facility to these bodies so that they are
in a position to expedite the data and information, Unfortunately,
the difficulty is that the State Governments are not providing as
much support or financial backing as they should te the
Consumer Courts. Many Presiding Officers have told us that the
infrastructure available with them fails far short of the basic
minimum requirements. They have also not been VETY generous
in giving financial delegation and minjmum financial flexibility
to the State Commission or the District Forum. These are genuine
concerns which we have taken up with the State Government on
mote than one occasion. But we do hope that our persuasive
skills will yield results.

There are provisions for additional Benches to be set up. There
are provisions for better quality men coming through a better
screening process. There are provisions for better qualification
and experience etc. We do hepe that with these amendments, if
they are passed by both the Houses of Parliament, there will be
a perceptible improvement in the fuactioning of the Courts.”

2.12 Adding further, the Ministry, in its Post Evidence Reply, have
stated that under the provisions of section Z4B of the Conrsurmner
Protection Act. 1986, Nakliomnal Commission has the administrative
control to call for such information framn the State Commissions,
National Commission has already directed thern to make availzble
such information to build up data-base.

2.13 Despite the fact that the Government have enacted Consumer
Protection Act and established Consumer District Fora for the
tedressal of grievances of the consumer within stipulated time, it is
an astpnishing fact that as on date 48 district fora are atill non-
functional. This is an increasing trend because non-functional district
fora reported last year was only 43. The reply of the Ministry that
though the issue was reviewed in the meeting of the Ceniral
Consumer Protection Council Chaired by the Union Minister and
attended by the State Ministers of all the States, no fruitful result
could be obtained in making all the district fora functional is not
convincing to the Committee. In the opinion of the Committee
the Covernment have not taken up the matter in its right earnest
in the larger interests of the consumers of the country. The
Committee, therefore, recommend that Government should
vigorously persuade State Governments to make these non-
functional district fora functional by appeinting Preaiding Officers
in time, For that purpase, if necessary, financial assistance may
alse be provided by the Ceniral Government,
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1.14 The Committes note thalt the percentage of disposal of
cases stood at 45.8% for Nationa]l Commission, 60.5% for the State
Commissions and 82.7% for district fora which is far from being
satisfactory. In some of the States the number of pending cases
in district fora are of the order of 69,592 (Uttar Pradesh) and
21,445 (Maharashtra}. The Committee view this situation very
seriously and with deep concern. They, therefore, strongly
recommend that the Government should devise ways and means
for disposal of cases within stipulated time in consultation with
State Governments at the earliest, if need be, by amending the
Consumer Protection Act as has been asserted by the Secretary
during evidence. The Committee also recommend that the
Government should make efforts to link the consumer coutts with
computer network so that information is readily available to
consumers for quick redressal of their grievances.

(ii] Consumer Welfare Fund {CWTF)

2.15 Consumer Welfare Fund, set up by the Department of
fevenue, is operated by the Ministry of Consumer Affairs, Food
and Public Distribution, Department of Consumer Affairs. The
objectives of the fund is to provide financial assistance to promote
and protect the welfare of the consumers and strengthen the
veluntary consumer movement in the country particularly in the
rural areas.

2.16 The Ministry has furnished a list of VCOs/NGQs
{alangwith activities undertaken by them and districts/areas
benefited) which got assistance from the Consumer Welfare Fund
for the last three years {Annexure I

2.17 Regarding clarification sought by the Commitee in regard to
grants made to the States of Delhi and Manipur during the year 1999-
2000 which were not reflected in the statements fumished by the
Ministry. the Government, in its Post evidence Reply stated that
Consumer Coordination Council was given grants for two separate
projects amounting t¢ Rs. 554,000 during 1999-2000. The figure of Rs.
4,75060 was a typographical error. In this year the list of agencies
indicated against Dethi did not contain the information relating to
1999-2000 due to an omission which is regretted. Similarly, in respect
of Manipur one grant amounting to Rs. 4,73,000 was made to
Controller, Weights and Measures, Maripur during 1999-2000. This
information was not reflected due to an commission which is regretted.
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X 2,18 When the Committee asked about t!'ltfwmmﬁtudng being done

the Ministry over funded NGO's/VCOrs’ A t
0? Consumer Affairs, duting official evidence smm
very well taken that when we are giving money we have to ensure
that it is properly utilised. Thete are no twe opinions about it. Now
the question is either we do it directly or we get it done. Now, if you
ki.mﬂ}r just remember that the total amount of money which we have
given over the last few years, is less than Rs. 5 crore. The total number
of NGOs who have got money from us would be around 450 to 500.
On an average they are getting something between Rs. 30,000 to
Rs. 50,000 per year. Some may have received over Rs. 1 lakh in five
years. They are spread all over the country as you must have seen,
they are mostly located not in cities but in ruralyamas. Now the size
of our Department is very small. It is not possible for our officer to
go on & long trip and costly trip to find out which of the NGO in
which State is working properly or not. What we do is, whenever we
go to the State Capital to attend regional conferences, we meet the
officers from the State Governments, We are also meeting VCOs because
they also attend the conference, We discuss what they have been doing
and all that. But basically we always depend on tlwegtate Goverrunents
to check and tell us what exactly the VCOs are doing.”

219 Adding further, the Secretary stated:

“We have also taken a decision that if the VCO or the NGO
does not give us full utilisation certificate, no fresh money will
be given to them. That means it will remain one time allocaticn
and unti] they have satisfied us fully with the performance report
as well as ntilisation certificate, they will not get it. We have alse
engaged consumer coordination council an apex body of the
VCOs telling them that you im:le;,::rF::';--.:I.lznt{";:r3 evaluate the
petformance of a group of YCOs say about 20 to 25 at random
and tell us what are they doing and what are the difficulties
they are encountering.”

2.20 Regarding evaluation study of 20 VCOs, the Secretary stated
during evidece.

“It was a small project given by the Consumer Coordination
Council. They gave us a project saying that they would like to
evaluate the ioning of these 20 VCOs regarding the utilisation
of money and its effective use for the purpose it was given. We
have given this money to them and it is a small sum of about
Rs. 25 lakh or Rs. 3 lakh. They would do the evaluation and
will come back to us with their report. But in addition, I have
wrilten to all the State Governaments with the list of VCOs who
have got money from us, the year and the 5€, uest
the Etﬁte Secretaries that since they have &E%mr; inmthlg
field which we do not have, they should help us and check
through their machinery whether the VCOs have really done
their work, and give their evaluation repott to us so that we can
help each other.”
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2.21 Detailing the latest position about evaluation study of 20 VCOs,
the Ministry, in their Post Evidence Reply, stated that the Consumer
Coordination Council (CCC} has identified the agencies and personnel
for conducting the survey. Their report is expected to be submitted to
the Department shortly.

2.2 Te a suggestion given by the Committee regarding involvemnent
of local MLAs and MPs in order to have a close watch over
the performance of NGOs/VCOs, the Secretary stated during
evidence:

“Coming to the association of MLAs and MPs, we personally do
not have any objection whatsoever. But I am not very sure
whether all the VCOs would actually like to be fully involved in
this thing. They are after all not extension of Government
Department. They are voluntary bodies. They have their awn
system and work. We alse do not want them to become a
Government extension because if they are made like that then
the basic advantage of flexibility and informality they enjoy will
go. They have easy access to people without any bureaucratic
red tape. They will lose all that. So, we cannot compel them to
associate MLAs and MPs.”

223 The Committee note that Consumer Welfare Fund was
created with the objective of providing financial assistance t¢ promote
and protect the interests of consumers and strengthen consumer
movement in the country. However, the Committee is seriously
concermed bto note that the Ministry has no monitoring over the
performance of the NGOo/VCOs, instead they rely only on the
utilisation cettificates furnished by the concerned NGOs/VCOs. The
Committee, therefore, recommend that a separate cell should be set
up in the Ministry to monitor the performance and functioning of
the NGO&/VCOs benefited by the CWF on a regular basis, The
Committee also recommend that while funding for a particular project
undertaken by NGO/VCO, the information may also be conveyed to
the representatives of people ie. M.F. of that area so that he/she
should also have an information about the schemes/projects to be
implemented for the welfare of the consumers.



CHAPTER I
CONSUMER COOPERATIVES
Major Head-3456

The Consumer Cooperatives have a four tier structure
COMPTising primary consumer stores with branches functioning at
the grass-root level, the wholesale /central consumer stores with
their branches at district/taluka level, the State Consumer
Cooperative Federations at the State level and the NCCF of India
Lid., at the natipnai level

12 The BE&REofm-ZDﬂImdBEDIZNI-Mamgivm
balow:—

{In crores of Rupees)

BE (2000-2001) RE {2000-2001) BE (2001-2002)
Plan  Non-plan Plan Non-plan Plan Non-plan

210 25 210

(i} National Cooperative Consumers Federation (NCCF)

S.EMNCCFisanapexbodyufcmmmcmPenﬁminthe
country with the objective of providing supply support to consumer _

Five Year Work Programme

3.4NCCFhaspmpumdndetaihdmuﬂnwsmmlmtmdwork
ngrmmfurthemtﬁveyﬂrs[mﬂ}.

3.5 As regards the summarized working result of NCCF for

ﬂiehstthmyem,thermmmnthasﬁmﬁshedmefounwmg
statement:

24
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The following are the summarized working results of the NCCF
since 1998-99:

(Rs.in crores)
Particulars 1998-99 1999-2000 2000-2601
{upto Feb. 2001)
Sales 29754 312.20 339.55
Gross Income 12.30 1537 13.16
Expenditure 1136 12.59 10.90
Net profit 0.94 178 227

3.6 When asked whether the Federation would be able to achieve
its projected profit of Rs. 3 crores by the end of financial year
(2000-2001}, the M.D. of the federation stated during evidence;

“We achieved a sales tumn over of Rs. 339 crore upto February
this year with a profit of Rs. 2.27 crore. In the previous year of
11 months, cur sales was in the range of Rs. 262 crores with a
profit of Rs. 197 crore. Based on the same trend, we will be
having a aales of Rs. 390 crore with a profit of 2.30 crore,”

Recovery of Outstanding Dues

3.7 Regarding outstanding dues, the Commitiee have been informed
that NCCF has set up a Recovery & Reconciliation Cell (RRC) at Head
Dfﬁmmﬂmhbmdmfmmcmhaﬁmofmtsmdmmvﬂy
of dues. Regular follow-up action is taken with the parties concermned.
Monthly reports on overdue ottstanding dues recoverable from major
Govt. agencies and others are furnished by the NCCF to the
Department of Consumer A#airs. The Department, in turn, takes up
the matters with the concerned authorities. A sum of Rs, 10609 lakhs
was recovered from various major agencies during the period from
01.04.2000 te 28.02.2001, out of the overdue balances of over 1 year
old as on 01.04.2000. NCCF has been following up the matter with the
major parties for recovery of the dues. Apart from this, NCCP has
initiated legal action for recovery of its dues against a number of
- parties,
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3.8 When the Committee wanted to know the details about
otgamsations invelved, efforts made by NCCF and the Ministry at
different levels, expected time to achieve full recovery and also about
legal action initiated in this regard, the Government has stated that
dues amounting to Rs. 66.74 crores were recoverable by the NCCF
from various Government agencies, members and others against supply
of goods from different branches of NCCF as on 28.02.2001. The age-
wise classification of these dues are as follows:

Amount

(Rs. in [akhs)

Upte 3 months 412228
36 months 740.75
& months to 1 year H7.18
1 year to 3 years 70441
Above 3 years 659.86
567451

3.9 They further stated that NCCF has created Recovery &
Reconciliation Cells at its Head Office and main branches (Delhi,
Kolkata, Chennai and Mumbai) for taking follow-up action with the
majer parties. NCCF also submits monthly reports indicating the dues
recoverable from the major Govt. institutions and othera to the Ministry.
The Ministry has alse been writing to the Chief Secretaries and other
concerned authorities like Secretary (Food & Civil Supplies), Secretary
(Coopn.) and Registrars of Cooperative Societies etc, in different States
requesting them to settle the dues of NCCF. NCCF has been taking
continuous follow-up action to recover the overdue cutstanding dues,
particularly which are more than one year old. The Recovery and
Reconciliation Cell is working out the yearly targets of recovery of old
outstanding dues by segregating possible cases of bad and doubtful
debts. However, it may be difficult to set any fixed period for recovery
of the entire overdue cutstandings. NCCF will continue to take
necessary follew-up action and make all out efforts to recover the
dues as early as possible.
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3.19NCCZFhasmpnrtedtyhkenlegalacﬁnnfmmmvEryofdm

against the following major parties.

{Es./lakhs)

SNe. NMName of the Party Recoverable dues
(28.02.2001)
1. AP State Consumers’ Cooperative Federation 3359
2. Punjab State Consumers’ Cooperative Federation 25.55
3. MP State Consumers’ Cooperative Federation 1296
4. J&K State Consumers’ Cooperative Federation 9.37
3. Tamil Nadu State Consumers’ Cooperative Federation  38.35
6. West Bengal State Consumers’ Cooperative Federation 15.83
7. West Bengal Bssential Commodities Supplies
Corporation 10.06
8. Maharashira State Consumers’ Ceoperative Federation 57.70
9. Manipur State Consumers’ Cooperative Federation 2157
10.  Goverrunent of Mizoram 13.56
11 Varanasi W/s. Consumers’ Cooperative Stores 1.48
12.  Shahdara W/s. Consumers’ Cooperative Stores 244
13.  Trivandrum Dist. W/s. Consumers’ Cooperative Stores 4.76

3.11 MD, NCCF, further stated during official evidence.

“We have been writing to the Chief Secretaries of the State
Governments. We are following up this matter systematically with
the parties concerned. We have taken legal action atso in a
number of cases. We have initiated proceedings against 8 State
Federations for arbitration proceedings of recovery of dues and
further action would be taken based on the orders given by the
Central Registrar.

The Central Register fixes the instalments and direct them to
pay monthly instalments. We have approached the Central
Registrar in the case of members and in the case of non-members
we have i¢ go to courts.”
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3.12 When the Committee asked whether the 3 year old dues of
Rs. 759.86 lakhs will not become time barred, M.D. NCCF, during
nfﬁdalevidmchriﬁed,“ltisnotﬁmbaned,bmmwemtahng
actions. We have been making contacts with Government officials and
concerned agencies. Wherever there is ime bar case, we inikate legal
action before it becomes time barred.”

Vigilance Activity

313 When the Committee asked about vigilance activities of the
NCCFE, the Ministry in their reply stated:—

“There is a full fledged Vigilance Cell in NCCF headed by a
CVO. Regional Vigilance Cells have alse been created at 4 places,
The Vigilance Cell of NCCF takes various preventive vigilance
mensures like educating and training the concermned officials,
conducting eurprise checks, periodical inspection of documents
and enforcement of internal control measures. A Preventive
Vigilance Manual has also been introduced to educate the
employees on handling of various aspects of commercial activities.
As of now, 10 cases are under investigation by the Vigilance,
Ceﬂ.&nhxgﬁ:epmindfmmﬁpﬂl%tﬂhbmﬂymﬂl, the
Vigilance Cell investigated 7 cases and had taken action against
11 officials.

3.14 Asked to furnish details about the 10 cases under inwvestigation,
reasons for delay in investing 3 cases and whether any case has also
been referred to the CBI the Government has stated as under:

“The following are the details of 10 pending vigilance cases:
Category/details of the case Date

I 2

(a) Cases under investigution with ihe vigilance cell
1. Supply of Gen. Merchandise items to

AlIMS (Stationery, Gauge etc.)—Misconduct 08.,09.2000
2. Irregularities in purchase of Paddy Seeds 01.03.2001
Irregularities in transaction of confiscated 01.05.2001

goods (Poppy Seeds) with regard to sales tax
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1 2

(b} Cases referrad to CVC for Hnd elage advice

4, [tregularities in supply of printing/binding {a) 2122000
machine {Delhi Branch} (&) 31.01.2001
5. Charging of less margin in sale of slstionery
(Mumbai Branch) 10012001
{c) Coses referred to CV for 1st stage adoice
€. Releass of EMD 31.01.2001
7. Irregularities in vorlows buslness transactions
(Guwahati Branch) 05.01.2001

{d} Cases with- Inquiry Officers
8. Irregularities in businesa transaction

{Cuttak Branch} 16.03.2001
9. TIrregularities n opening of Liaison Office
{Bhopal Branch) 28032001

(e} Cases for final decision after 2nd slage adwice of CVC
10. Sale of confiscated goods by Lucknow Branch—
Final notice fur comments of Charged Officer ismed 19.03.2001

14 officers and one subordinate staff are involved in irregularities
in the cases where investigations have beem complebed so0 far. In
3 pending cases with the Vigilance Cell, the involvement of persons
will be known after the completion of investigations.

Out of the 3 pending cases, only one is about 7 months old. The
rest of the two are recent cases. The investigation in the lst
pending case could not be completed because of voluminous
nature of transaction covering 2-3 years’ period, which required
examination of large number of documents. This is expeched to
be completed in next 3 months time.

No case has been referred to CBI by the WCCE However, 2
cases have been taken up by CBI (one each at Delhi and
Bhubaneswar), for investigations relating to the supplies made
by respective branches of NCCE”




I8 more than thres ¥eam old. The Cnmmittet, th urge the
Ministry to make to realise the cutstanding dues a5
eatly as possible, For this the matter may be taken with the ed

urge the Ministry to devise cerlain ways and means i consultation

with NCCF to ‘ensure that cages of Teported irregularities are

eliminated for which the vigilance Cell of the federation shoyld be
I strengthened.

Major Head 7475
{ii} Super Bazar, Dejhi

fiii) to lower disn-ibutiun-mst, introduce fajir and better trade
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3.19 The Conrunittee asked the Covernment since when Super Bazar
started making losses.
3.20 The Ministry in their reply stated that Super Bazar
started making losses since 1996-97. Year-wise loss (audited) is as

under:—

{Ra. in crores)

1995-97 0.67
1997-98 32l
1998-99 706
1999-2000) 13.72

Upto 31.3.2001 the accumulated loss was Rs. 2299 crores, The
account for the year 2000-2001 are yet to be finalised.

3.21 The Ministry in their reply stated that the year-wise
expenditure on salary, allowances to staff is as under—

{Bs. in crores)

1996-97 1155
1997-98 12.76
1998-59 16.25
1995-2000 1954

322 The Ministry in their post evidence reply also states that other
expenditure incurred by Super Bazar are as Undern—

{Rs. in crores)
1996-97 295
199798 375
1998-99 4.28

1999-2000 72
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3.23 During the Course of evidence the Committee asked about
the Reasons for the rising trend of losses in Super Pazar The
Ministry in their reply stated than—

(B} the losses were incurred due to lack of Central aid and
Planning.

(i} Excess employees.
(iii} Inadequacy in working Capital,

(iv} Non-recovery of outstanding amount against credit sales
made in the past;

(v} Increase in the level of fixed cost and wage Bills
(vi} Uneconomic functioning of branches;

{vii} Lack of professionalism in supervision of the
management; and

{viii) Mismanagement by & section of the employees in
collusion with some members of the Board of Director
of Super Bazar.

3.24 During course of evidence, Ministry atated that the major
factor for lass is that the Nmits of Super Bazar credit saving which
was raized from 60 days to six months resulting in cash shortage
and the suppliers stopped the supply. Godwon level in Inventory
Control System was not according to norms. The Ministry itself
admitted that these were not proper business Planning in running
the Super Bazar

3.25 The Conunittee asked the Ministry about the total sales
during 1999-2000 and 2000-2001. The Ministry in their reply
stated that during 1999-2000 and 2000-2001 the total sale was
Rs. 81.67 crores and 31.10 crores respectively. When the Committee
asked about the reasons for the difference, the Ministry in their
reply stated that this loss was due to payment to employees of
super bazar and non-payment to suppliers and consequently the
suppliers have totally stopped the ‘supply.
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3.26 During the course of evidence the Committee asked about the
steps, if any, initiated to remove the impression of closure of Super
Bazar The Ministry in their reply stated that—

“Regarding Super Bazar, you have just been told the reasons
why it has come to such a sorry pass. This is not an event of
one day or one year It has happened over a petiod of time.
Primary reasoms, our analyses show, are just three factors. Firstly,
enhancement or revision of the salary structure radically without
any radical improvement in the business profile. So the
expenditure commitment was taken on board whereas income
opportunities were not explored parallelly at the same time.

S-emnd,atmﬂajnpointuftime,ﬂwthmmgemmtdidmt
exert, supervise in the manner one expects them to supervise, as
given in the reports. Third, the amount of money that should
have been generalised by sale of goods and by reorganising the
staff strength arud the money redeployed in business actually was
utilised for regular salaries or consumption expenditure.

The difficulty today is that Super Bazar still has got some plus
points even now. Had it not beenr s0, there would not have besn
s0 much enthusiasm amongst the people to ke part in the
election which was conducted in the recent past under the
supervision and guidance of the High Court. Had Super Buzar
no problems whataoever in the near future, the elected
representatives would not have been so keen to become directors
in the board. The basic reason is that the Super Bazar hag sl
some built-in phas points, like its trade mark or trade value, it
is known all over Delhj by one name. It does not require any
introduction. Secondly, it has wonderful infrastructure by way of
152 shops located in every Mohalla. Third, it has got long
established linkages with the suppliers.

What has gone wrong is that it requires some money or new
infusion of capital so that the suppliers can be paid either in full
of part to generate confidence in them to supply fresh material.
It requires a more active involvement of the management which
is demoralised at the moment for the factors known fo your
because they are not getting pay from November onwards.
Thirdly, there should be much more rigorous control to see that
past mistakes are not repeated. Taking cue from these suggestions,
the Department explored the possibility first revive it, For that
purpose we are now thinking a parallel line of activity to find
out a suitable multi-State Co-operative Society which will be
willing to come forward and work out a proper working
relationship with Super Bazar so that it can run more profitably.



near foture, Patticularly becayge the authorities at higher leval,
notnnlyinmyMi:ﬁstryhuthuﬂwr inistries, a]soarevery
keen to work oyt Some practical solution o this problem.~

3.28 They further stated;
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3.30 A copy of each of the inquiry report of the Central Registrar
of Cooperative Societies (CRCS) has reportedly been sent to CBI for
appropriate action. The Ministry also stated that the case of officers of
Super Bazar allegedly involved in Mahamaya Biscuits has also been
referred to CBI.

3.31 The Committee are seriously concerned about the
deteriorating condition of Super Bazar which was established with
the sole objective of fair and better trade practices to contain the
rising trend of prices in the market and to provide commodities at
a reasonable price on no loss no profit basis. Super Bazar has failed
to achieve the objective. It gained profit till 1995 and after that it
suffered losses totalling about Rs. 32.79 crore till date. Some of the
reasons for the rising trend of losses given by the Ministry are due
to lack of Central aid and planning, lack of professionalism in
supervision, mismanagement by a section of employees in coalition
with some members of the Board of Directors of Super Bazar, etc.
The Committee failed to understand as to why the Ministry did not
come to the aid of Super Bazar in time when the reasons for its
losses were known to them and was within their capacity. Further,
no sincere efforts were made by the Ministry for making it viable
by devising a proper revival package or by providing Government
funds under proper control and supervision as in the case of other
Organisation like NCCE. In the opinion of the Committee it is not
difficult for the Government to make the Organisation viable keeping
in view the fact that value of its assets are running in several crores
and there is all possibility of influx of imported essential
commodities in Indian market against the long term interest of
consumers. The Committee, therefore, very strongly recommend that
the Ministry should not be a silent spectator and should come
forward with the revival package for running Super Bazar without
further delay. For the purpose, managerial responsibility should be
given to persons with adequate business expertise and experience in
the related field who should be held responsible for loss and
mismanagement. Avoidable administrative expenses as well as
expenditure on top management should be curtailed to the maximum
extent in the interest of Super Bazar.



3.32 The Gwemmuuhubemmkhgmummlﬁmmd again
and dia]nguevﬁthbdhiﬂovcmmmtinugndhhmdiugmnf
SnpuBumtnNnHonﬂCapthMbquthﬂﬂhun,whm
during the evidence, Elehﬁninhylutedl:lutﬂuyhad iost all hopes
with the Dethi Government and they were thinking to find out a
suitable Multi-State Coopetative Society for running Super Bazar
The Committee do not appreciate different vermions of the
Government on different occasions in this regard. The Committes,
therefore, strongly urge the Government to finalise its stand at the
carliest so that Super Bazar is given 2 clear ditection to run and
make profits.

333 The Committee strongly recommend that all efforta ghould
be made for epeedy disposal of those cases which are peading with
Central Registrar of Cooperative Societies and Central Boreau of
Invuﬂgaﬁanmﬂiattheguﬂtymybzbmkndmdmmzyemhﬂzlﬁ
may be recovered from them without further delay. The Committee
is also of the oplnion that the vigilance machinery of Super Eazar
i not very efficient and hence should be adequately strengthened
80 that cages of trregularities are totally cheked. Purther, the
Government should ensure that properties attached to Super Bazar
worth several crorea should be Bainfully utilized which will alsc
extend a helping hand in Trepaying its dues. Steps taken in Ihis
regard should alsc be commumicated to the Committes.

{iil) National Agricultaral Co-operative Marketing Federation of India
Ltd. (NAFED)

334 National Agricultural Co-operative Marketing Federation of
India Ltd. (NAFED} popularly known as NAFED is the nodal agency
for procurement of Oil Seeds and pulses under Price Support Scheme.
NAFED also undertakes buffer stocking of anions and pulses on behalf
of Central Govt. for checking price rise in the consumer markets.

mmmmmyhthehwrﬂmreplyshted that amount of
Rs, zlﬂcrureswaspmﬁdedin&mbudgetfnrmm {0 meet any
expenditure towards public distribution of essential commodities in
case of exhorbitant price rise on shortages. The ocutlay has been
increased to Rs. 25 crore to re-imburse partially the losses suffered by
NAFED in the disposal of pulses imported an Government account
during the year 199%-2000.
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3.36 The Committee saked about the reasons for further increase
in the non-plan outlay to Rs. 27.10 crores in BE 2001-2002.

337 The Ministry in their reply stated that as per the provisional
audited arcount of NAFED the total losses towards import of pulses
on Government account during 1999-2000 is estimated to be arcund
Rs. 6243 gores. However, it is proposed to re-imburse Rs. 25 crores
enly during the current financial year and an amount of Rs, 27 crores
is proposed to be re-imbursed during 2001-2002.

3.38 Detailing the reasoms for the losees in the deal, the Ministry
in their post evidence reply, stated:

“The Cabinet Committee on Prices (CCP) in its meeting held on
76.99 decided that STC be authorized to import on Govemment
of India account one Lac tons of pulses of different varieties.
Thereafter in the meeting taken by the then Food Secretary on
16.5,1999, it was decded that STC would handover imported
pPulses stock to NAFED after custom/quarantine clearance and
NAFED would be the designated agency for handling, storage,
processing, distribution. Profit/loss in undertaking the above
operations, would be bome by Government of India (DOCA
Office Memorardum no. § (2)/99-FMC dated 31.8.99). Thereafter
the Empowered Coordinating Committee (ECC) {constituted by
CCP) directed that NAFED would store the pulses and keep it
as buffer stock at stocking points and quantity as approved by
EEC and NAFED would arrange distribution only after obtaining
due authorization from HPFPMB or ECC.

STC finalized contracts during June-July-August, 1999 and handed
over the stock to NAFED during September-December, 1999, The
total stock received was round 101,990 MTS as under; in nine

Shipments:
Moong — 10,281 MTS
Urad — 10,241 MTS
Toor — 31,320 MTS

Dunpeas — 30,148 MTS
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ECC during its meeting on 15.9.99 taok a decigion that
Department of Food & Consumer Affairs would inform
availability of imported Pulses and Spices to all the State Govis./
Civil Supplies Corporations In case no demarts/requisitions were
indicated to NAFED by end September, NAFED would be at
liberty to seil the same inel 'gtoprivaheltadeal:mrdingbo
its best commercial judgement in consultation with Department
of Consumer Affairs,

Ministry of Food & Consumer Affairs (Dept. of Food & Civii
Supplies) vide its letter no. 1-5/99 BP [ dated 20.9.99 informed
the availability of various itnported pulses indicating the stocking
point and ex-godown delivery prices for September, October,
November 99 to all the State/Union Territoties including Army
Purchase Organizations, Super Bazar, NCCF etc. and asked them
to communicate their requirement to the Ministry or NAFED by
30th September, $9. The fesponse was extremely poor.

NAFED vide its letter no. HO/MD/IMP-PUL/99-2000 DT. 1st
Oct., 99 addressed to Department of Consumer AHairs (DoCA)
requested that since there was virtually no response from State/
Civil Supplies Corporations, NAFED should be authorized to
arrange disposal of the stock at best available Price in open
market. DoCA vide its Jetter No. 6(1)/99-PMC dt. 5th Oct,, %5
advised that NAFED may dispase of imported pulses at such
piaces where mling market prices are higher. Accondingly NAFED
started disposal in tarkets where Prives were at par or higher
than the issue price fixed by Government of India, Since the
nﬂingpﬁmsanrﬂdintheupmmﬂrketithigherihanissur
prices, disposal of the same was commenced and completed with
a profit of about Rs. 1.54 crores.

However, ruling market Prices of the other pulses were ruling
much below the issue prices and demand for imported pulses was
also low on account of the following reasons:—

{a) International market Prices of Pulses came down
substantially.

(b) Total lack of demand from any State or State Ciyil Supplies
Corporations.
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{c) The commencement of arrival of the domestic Moong and
Toor from the fresh crop in Maharashtra, AP, Kamataka,
Gujarat, Delhi etc. The Toor crop was reported to be very
good in Maharashtra, A'F, Kamataka & Gujarat.

{d} Adequate availability of seasonal vegetables during that
period.

{e) Huge quantity {51%) of Dunpeas which has very restricted
demand confined to southemn part of Tamil Nadu, Kerala
and some coastal areas of Bengal & Orissa.

{f} Nation wide transporters strike during middle of October,
*2000.

{g) NAFEDYs Sales were made on cash and carry basis instead
of market practice of credit sale.

{h} Continued import of pulses under OGL without any import
duty and import of 90,000 tons Pulses by private trade
during September-November, 1999

In view of the extremely poor msponse from States/UTs for
imported Puilses and after reviewing pulses market situation in
country, the Ministry of Agriculture vide its letter dt.
20th December, 1999 authorized Nafed to arrange dispasal of
imported pulses in the open market at best available market
rates. Accordingly Nafed made vigorous efforts for arranging/
expediting disposal of imported pulses through its various
branches by putting advertisement and Tenders in various
Newspapers, direct contacts with stockists, brokers, imporbers elc.
as well as various Government Departments, Super Bazar,
Kendriya Bhandar, Civil Supplies Corporations.

Since the quantity was very huge particularly the Dunpeas which
has wery limited market confined to only lower part of South
India, disposal hax taken a long time due to reasons stated above.
Nafed also comtacked Ministry of HRD, Departinent of Weamen &
Child Developmemt for inclusion of imported pulses in ICDS
Programme in various States/UTa. The matter was also taken up
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with Ministry of External Affajre for explozing possibility of
donating Dunpeas as food aid to food deficit countries like Africa
etc. but no response was received. Amny Purchase Orpanisation

were also approached. After much persuasion and follow up only
Tamil Nadu Civi] Supplies Corporation placed orders of
4000 Mtz Tmrdal'!‘!mwaunnmapmﬁ'umﬂtlma.ﬁqumﬂty
of 1700 Mta Toor/Moongdal was also sent to Orissa as an
emergency relief measure for super cyclone affected areas as
instructed by Ministry of Agriculbure but the State Government
agencies did not accept the same.

quantity of 72,697 tons was physically sold/delivercd, Meanwhile
tompayioanhuSBIﬂgainstﬂlei:CHhCmditumitandasalm
to reduce interest burden. NAFED submitied the tentative
accounts (upto 31.10.2000) duly audited by Chartered Accountant
(our statutory auditors appointed by Central Registrar of
Cooperative Societies) 1o Department of Consumer Affairs pide
letter No. HO/FA/ IMP/Pulses /200001 dated 29.11.2000 with a
rtquestthatﬂ\etentaﬁvelmusofarmuﬁka,ﬁlﬂﬂ‘mbe
reimbursed. Ministry of Agticulture, Department of Agriculture
& Cooperation vide its letter Nos. 15014/29/99-MPS dated
1.12.2000, $.2.2001 and 9.3.2001 have also recommended NAFEDYs
case and requested DOCA for release of atleast 75% of the

mehﬂedeﬁvmmmSTCLandMoo&mpﬁmmtmde
Mkpummnmmﬁnﬁng.ﬂowmﬂwﬂfthgisverysluw
dmtupnurden\mdandaqumﬁt}ruflﬂﬂl}hﬂsmimmbe
delivered. As soon as the deliverics are completed the fina]
accounts shall the submitted tv DCA*
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3.3% The Committee note that NAFED suffered a loss of
Rs. 62.44/- crores towards import of pulses during the year
1999-2000. The Committee is not at all convinced with the reasons
putforth by the Ministry for the losses, While making the deal to
import pulses no reference was made in the contract for the timely
amival of pulses. Further, the Ministry has been unable to justify
the reasons for the purchase of pulses at a very high price and that
too at the time when the fresh crop was ready to artive in the
market and also without keeping in mind the estimate of the guantity
of pulses to be imported under OGL. The guality of imported pulses
was also not good which la evident from the fact that the pulses
were not accepted by most of the State Government Agencies and
even by the cyclone hit State of Orissa. The Committee are not
happy with the situation. In their opinion, the Government while
making such deals should have considered all pros and cons in
detail so that the country which ia passing through severe financial
etigis is not put to such a heavy loss of foreign exchange, Also the
interests of farmers and consumers should be kept in mind while
making such deals. The Committee further recommend that the
matter should be thoroughly enquired into at the highest level and
responsibility/accountability for the loases suffered ahould be fixed
in a time bound manner,



and cables, exhnhguishers and different of pipes Standards for
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4.4 The Ministry in their reply also stated that BIS laboratories
comtinuously upgrade the testing equipments from time to time to be
in conformity with technelogical upgradations in product specification
as well as in methods of tests ag specified in the relevant Indian
Standards.

45 The Committee asked the Ministry about the implementation
of Indian Standards on the wide range of imported products to check
the inflow of sub-standard imported goods. In their written repay,
the Ministry stated that BIS has not issued any order for
implementation of Indian Standards to wide range of imported
products/goods. However, Directorate General of Foreign Trade,
Ministry of Commerce, have issued a notification No. 44(RE-2000)/
1997-2002 dated 24 November, 2000 making compliance of Indian
Standards mandatory for imported goods in respect of 131 items, which
is also applicable tc domestic goods. For compliance to
this requirement, ail foreign manufacturers of these products who
intend to export to India shall have to obtain BIS Certification Marks
licence.

4.6 The Cemmittee asked the Ministry about the number of
violation cases received and number of conviction made thereon and
also action taken by Directorate of BIS for speedier trials. The Ministry
in their post evidence reply stated that 92 violation cases were
registered through different sources and search and seizure was
undertaken in 37 cases. During the course of heating the courts are
requested for speedy disposal. BIS, through its advocates, endeavours
to conclude the trial speedily without seeking any adjournment.

4.7 The Committee asked whether any person can store, sell or
distribute certain electrical appliances and accessories as well as wire
and cables without the ISI quality seal given by the BIS under electrical
wires, cables, appliances and accessories quality control order 1943.

4.8 The Ministry in their written reply stated that electrical wires,
cables, appliances and accesseries (quality Control) Order 1993 stipulates
the requirement of compulsory BIS Standard Mark on seven items.
items covered in schedule are electric Iron, Electric Radiatoz, Electric
lnmersion Water Heater, Electric Stoves, e-Pin Flugs and Socket Cutlets,
Swilches for domestic and simijar purposes and Z-amp switches for
domestic and similar purpases. It may be noted that cables and wires
are not appearing in this Quality Control Order.
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44 The Ministry in their reply also stated that BIS laboratories
continuously upgrade the testing equipments from time to time to be
in conformity with technological upgradations in product specification
as well as in methods of tests as specified in the relevant Indian
Standards.

45 The Committee asked the Ministry about the implementation
of Indlan Standards on the wide range of imported produrts to check
the inflow of sub-standard imperted goods. In their written repay,
the Ministry stated that BIS has not issued any order for
implementation of Indian Standards te wide range of imported
products/goods. However, Directorate General of Foreign Trade,
Minisky of Commemne, have issued a notification No. 44(RE-2000)/
1997-2002 dated 24 November, 2000 making compliance of Indian
Standards mandatory for imported goods in respect of 131 items, which
is also applicable to domestic goods. For compliance to
this requirement, all foreign manufacturers of these products who
intend to expert to India shall have to obtain BIS Certification Marks

licetice.

4.6 The Commitiee asked the Ministry about the number of
violation cases received and number of conviction made thereon and
also action taken by Directorate of BES for speedier trials. The Ministry
in their post evidence reply stated that 92 violation cases were
registered through different sources and search and seizure was
undertaken in 37 cases. During the course of hearing the courts are
requested for speedy disposal. BIS, through its advocates, endeavours
to conclude the trial speedily without seeking any adjoumment.

4.7 The Committee asked whether any person can store, sell or
distribute certain electrical appliances and accessories as well as wire
and cables without the ISI quality seal given by the BIS under electrical
wites, cables, appliances and accessories quality control order 1993,

48 The Ministry in their written reply stated that electrical wires,
cables, appliances and accessories (quality Control) Order 1993 stpulates
the requirement of compulsory BIS Standard Matk on seven items.
items covered in schedule are elechric lrom, Electric Radiator, Eleciric
Imumersion Water Heater, Eleciric Stoves, e-Pin Plugs and Socket Cutlets,
Switches for domestic and stnilar purposes and Z-amp switches for
domestic and similar purposes. It may be noted that cables and wires
ate not appearing in this Cuality Control Order.
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parameters drawn up by BIS on mechanical Strength and construction

and dimension are koo Poor. The Ministry in thei teply stated that

One consumer organization hag Informed in the Past about availability

of a few brands falling under above category without IST marl The

Said organization had taken up the issue with the appropriate
ries.

Commodity Act, 1955 BIS is already aperating on voluntary basjs
certification scheme for cables and wires, Large number of
manufacturers hoth in large and smap scale have been granted BIS

112 The objective of BIS i P bring the producer angd consumer
near to each other and make them wark together in the development
of national standard, The Committes are, however, not satisfied with
the performance of the Otganisation keeping in view the fact that a
number of spurinug Boods are being sold jn the market. The
Comumiitee, therefore, strongly urge the Ministry to come forward

413 The Committee note that the electrical Wires, cables,
appliances angd aAccessories (Quality Control) Ordes, 1993 stipulates
the requirement of compulsory BIS standard marks on 7 itemg,
However, cables and wires are not dppearing in the quality contrg]
order. In the opinion of the Committee use of substandard cabjes
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4.1 The Committee are concerned to note that in the recent
past, cases of blast of CNG Cylinders have been reported in the
various paris of the country. According to the Supreme Court
judgement all the commercial vehicles Plying in Delhi should
invariably use CNG. The Committee, therefors, strongly recommends
that CNG cylinders/kits should invariably bear ISI certification mark
in order to save the livea of conaumers. For thls, Ministry may take
up the issue with concerned Ministries for immediate issuance of
orders in this regard. Also steps should be devised to check the use
of substandard cylindera/kits.

415 The counkry has been wilnessing natural calamities like
earthquakes, cyclones, stc. in the recent past. It is very palnful that
the maximum loss was due to inferior quality of materials used in
high rise buildings. The Committee, therefore, wrge upon the Minintry
te ensure that the structural specifications and building materials
used for construction purposes should have BIS specification in
consultation with concerned Ministries so that loss of life and
property could be minimized during earthquakes, cyclones, etc,
Research and study should also be envisaged in this regard.
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REGULATION OF MARKETS
Major Head 3475

5.3 The Committee asked whether such reluctance on the part of
exchanges haye any adverse impact op working of the FMC, The

“"While online monitoring wil| definite]y improve the pace of
survelliance and maonitoring by FM(, immediate reporting by
treans of fax/telegram which Is being followed minimizes any
adverse impact on the working of the fC ~

mmuhedinacqunaudischargewhﬂe?ﬂcasesampmdﬁtghﬂwmum

of law.
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56 FMC has its Head office in Mumbai and one Regional Office
in Kolkata. The Commissions Enforcement Division, which has
jurisdiction throughout the country, is only in the Head Office in
Mumbai. Therefore, in times of raid, search and seizure, the officers of
FMCO have to coordinate with the State Government.

3.7 The Committee asked the Ministry how coordination is done
with the different State Governments from Mumbai and whether this
is the reason for less number of rids and low conviction, the Ministry,
in their post evidence reply stated:—

"It is not possible to set up Enforcement Wing all over the country
in respect of all Exchanges. The Enforcement Wing of the Forward
Markets Commission keeps liaison with the State Police aythorities
by arranging workshops for Police officers and also forwarding
to them any information received by FMC regarding violation of
FC (R) Act. The State Police authorities arrange for raid and
follow-up of the cases in the Court of Law, The officers of the
FMC also assist the State Police authorities during raids en the
request.”

5.8 The Committee note with concern that varions commodity
exchanges are reluctant to go on-line and that the Government/
Forward Markets Commission (FMC) remain content with obsolete
means of communicating information like telegram and fax, This
will, they opine, fail to attract adequate volumes of trade, They are
also much concerned with the fact that a mere 364 cases have so far
resulted in conviction while 552 cases are acquitied and 721 cases
are pending in the courts of law relating to malpractices in the field
of forward contract/fulures trading and that these cases relate to
various years from 1970 onwards. This is indicative of their poor
vigilance and enforcement. The Committee also note that the FMC's
Enforcement Division with its Head Office in Mumbai, coordinate
with the State Governments in times of need. The Commiltes,
therefare, strongly recommend that the various trading exchanges
should be persuaded o go on-line at the earliest. The Government
should make efforts to settle pending caves without further loas of
time and to bring the guilty to book. Also they should ensure that
the required infrastructure and cooperation is given to the
enforcement officials for smooth functioning of their activities.

Mew Dewm; DEVENDRA PRASAD YADAV,
18 April, 2001 Chairman,
28 Chaitra, 1923 (Saka) Standing Commtittee om Food, Cioil Supplies

and Public Distribution.
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1. Shri Babu Ram Kanathia — joint Secretary

2. Shrl Krishan Lat — Director

3. Shri R.S. Mishra —_ Under Secretary
Wimnvesens

Ministry of Consumer Affalrs, Food and Public Dristribution
(Department of Consumer Affajrs)

1. Shr 5. Bandopadhyay —  Secretary {CA)

2. Shri CS. Rao ~  ABEFA

3. Shri S. Nautiyal —  AddL Secretary (CA) &
DG (BIS)

4. 5hri Kamal Kishor —  Economic Adviger

5. Shri S.P. Pathak —  OSD {(Consumer Affairs)

6. Shri Baldev Chand —  Acting Chairman (FMC)

7. Shri T.T. Adhikari — MD (NCCF

8. Shri P Miba —  MD {Super Bazar)

9. Shri Priyadarshi Thakur —  MD (NAFED)

10. Shri PA. Krishnamoorthy —  Dir (W&M)

E.Atﬂ\eouhet.&mChaimmwelmadﬂwmpmtaﬁwsuf
the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs). The Chairman then asked the
Secretarymmermdtuh\tmdumhismﬂeaguesandme&cretary
introduced his colleagues,

3.TheComnﬁﬂee&mdiscumdndﬂtmempmmuﬁmnfﬂw
Ministry of Consumer Affairs, Food and Public Distribution
{[kparhrmtﬂfﬂmsmﬁlhin}&muﬁnuspohﬂmﬁmmdin
theliutn{puints.ThequeriuufMembemwemmolwdb)rﬂw
representatives. The evidence was conchaded.

4.A‘i|fe1barthmmmrdofﬂ1eprmudhgnhnubm1kept.
The Commiites then adjournied,
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(i) Consideration and adoption of Draft Tenth Report.

2. The Committee considered and adopted the Draft Tenth Report
on Demands for Grants (2001-2002) relating to the Department of
Consumer Affairs, Ministry of Consumer Affairs, Food and Public
Distribution.

(ii) Consideration and adoption of Draft Eleventh Report.

3, ek e P

4. The Committee also authorised the Chairman to make
consequential changes arising out of the factual verification of the
reports by two Departments of Ministry of Consumer Affairs, Food
and Public Distribution and present/lay the same in both the Houses
of Parliament.

The Committee, thereafter, adjourned.
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Sl Vinayaka Yuvajana Sangam, Door No. 11-321, Kaji Street, Chittor
Aruna Mahila Mandali, Shed No. 5, Phase-TI, Auto Nagar, Nellore-524004
Consumer Welfare Society, 2160, Yidyanagar Calony, Adoni-518302
Garthapuri Consumers Coundl, Tripuramalluvari Veedhi, Old Guntur
Jagruthi Voluntary Organisation, Office H. No. 11-3-34/2, Nehru Nagar,
Khamman-507001, Khamman Distt.

Kasturibai Mahila Mandali, Elchury, Santhamaguluru Mandal,

Praksham Distt.

Machilipatnam Consumers Protection Council, DNo. 18-120, Sukardabad,
Machilipatnam-521 001

Madhuri Mahila Mandali, Bharatpet, 1st Line, Gunbr-522002

Sree Devi Weaker Section Mahila Mandali, TSR Building, Iind Line,
tallacheruvy, Gunhar-522003

Vijaya Veluntary Orgn. (VVO), HNo. 1374, Dr. Ram Reddy Complex,
Post-Jadacheila509 301, Mahabubnagar Distt.,, Andhta Pradesh

Integrated Rural Development Trust, Prasennayapalli Village, Engineeting
College, Post-Rapthad Mandal, Anantpur Distt, Andhra Pradesh
Prakasam District Mahila Consumer Council {AF)

1598-1994
1999-2000
1999-2000
1599-200(
1999-2000

1999-2000

19992000

1993-2000
19359-2000

2X0-2001

2000-2001

2000-2001

31,500.00
Z7,000.00

13,500.00
27,000.00

22,500.00

22,500.00

31,500.00

27 000.00

&0.000.00

50,000.00

30,000.00
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Jan Iagaran‘Sanutl,v Yarpur, N.C. Ghose Lane, Near-Kailash Bhawan, 1998-1999 8,10000

MO Ydrpiir, PoEG.P.O, Patna-800001

Lok Miarglam, Mohalla-Gudri, P.o.-Laheriasarai, Distt. Darbhanga 1998-1999 22,500.00

Seva' Sandtfia, ¢//o Rambilash Roy, (Chandwara) Kanhauli Math Road, 1998-1999 18,000.00

POSRamya, ‘Distt. Muzaffarpur

Vikhsayam/ Vill: P.o. Sheikhpur, Akharaghat, Muzaffarpur 1999-2000 22,500.00

Diafvga’ 'Pf8id Ray Mahila Prashikshan Evam Audyogik Kendra, Sutihar, 1999-2000 27,000.00

Nawadah; (Saran)

Niahila AUShn Bal Vikas Kendra, Jayprakash Nagar, Patna-800001 1999-2000 12,500.00

NJréisé.ﬂar Samaj Kalyan Sangathan Paigamberpur Via-Silout, 1999-2000 22,500.00
/ Mizaffarpur

Racnhka “Sewa Sansthan, Vill.-Partapu, P.o. Mehsi (Thana), 1999-2000 22,500.00

Distt. ‘st Champaran

Bhirtiya Gramothan Avan Janhit Seva Sansthan, Bokaro (Bihar) 45,000.00

Mtyr

Consumer Forum Chandigarh, Room No. 3, 3rd Floor, 35,000.00

Karuna Sadan, Sector 11-B, Chandigarh-CCPC member
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Delhi ,
Consumers Forum, B-24, Maharani Bagh, 1997-98 207,000.00
All India Dalit Development Research Institute, 1955, DDA Janata Flats, 1997-98 36,000.00
Nand Vihar
JAN Jagariti Educational Society, M-186, Mangol Puri 1997-98 27,000.00
‘Consumer Coordination Councils Shaheed Jeet Singh Marg 1997-98 157,160.00
Society for Civic Rights, J-13, Prasad Nagar 1998-99 235,000.00
Voluntaxy Organisation in Interest of Consumer Education 1998-99 5,00,000.00
(VOE-71) (Basement)
Citizen Development Society, 1-West Kidwai Nagar, New Delhi 2000-2001 5,00,000.00
Consumer Coordination Council, 62, Qutab View 2000-2001 5,00,000.00
Apartments. Shaheed Jeet Singh Marg, New Dethi-110016-CPC member
Gujarat .
Consumer Protection Education & Research Centre, 10, 1998-99 235,000.00
Arihant Chambers, Jamadar Street Bhavnagar
Consumer Education & Research Centre, Suraksha Sankool, 1998-99 420,000.00
Thaltej, Ahmedabad-380054
Jagrut Grahak, Deepak Chambers Nawabwada Raopura 1999-2000 36,000.00

Vadodara-390001 (Gujarat)

A




Institute of Medical Science Campus, Clinical Research Centre,
“Jai Somnath”, Himmatnagar, Sabarkantha, Gujarat-383001—
member

Distt. Panipat, Haryana

All India Common Wea] Organisation, 665/20, Prem Nagar, Rohtak
(Haryana)

Himachal Pradesh,

Social Action for Rural, Develop. of Hilly areas (Sardha), Village Kaffota,
Distt. Sirmour

Karnataka

Karnataka State Federation of Consumer Organisation, 93,
9th Cross, Ist Stage

Harihara Grameenabhivrudhj Sangha, At. Siddaganahali, 1138/3,
Narayana Sastry Road, Devaraj Mohalla

Renuka Mahila Samaja, Near Marikamba Temple, Vedavathi N, Hiriyur Town

1999-2000
1999-2000

2000-2001

1997-98

1997-98

1997-98

31,500.00
31,500.00

35,000.00

33,300.00

20,250.00

18,000.00

8g
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Social Action for the Rural Development Organisation (SARD), L-1, 322/A, 1997-98 36,000.00
5th Cross. Saradadevi Nagar
Hazrat Allipur Moral and Spiritual Association R 2000-2001 35,000/-
Armangalu-577558 Hariyur Taluk, Chitraduega Distt. Karnataka
Seva Bharathi Trust, First Cross, Bramaramba Extension 2000-2001 40,000.00
Chamaraganagar-571313, Karnataka
Balakedara Vedika (R) Consumer Forum (R) Sagar, Karnataka 2000-2001 25,000.00
Shri Akshayam Kethani Trust (R), Swmagahally, Mandya 2000-2001 25,000.00
(Tq. And District), Karnataka
Kerala
Kerala Consumer Welfare Federation, Door No. XXVI/519 (1211 Neaw), 1997-98 27,000.00
Thevara,
National Service Society of India, Building 1997-98 27,000.00
No. 711/TV/N.P. Kadavil Buil Chingavanam PO
Alathur Taluk Consumers Protection Forum, Jyothy Bhavan, Allathur Post, 1997-98 27,000.00

Pallakkad-678541

6S




Madhya Pradesh

Utthanum Samiti, 16, Sindhi Colony, Lashkar, Gwalior 1997-98 31,500.00

Anusuchit Jati Janjati Kalyan Sansthan, House of Shyi Mukesh Agrwal, 1997-98 27,000.00

Durga Near Agrwal STD, Kiree Mohalla Shri Ballabh Shiksha Prasar Samitj,

Tiwari Bhawan, Tyls; Colony, Morena ‘ 1997-98 36,000.00

Jaya Prakash Memorial Centre, 11/89 Distt. Bastar, Kirandul-49455¢ 1999-2000 27,000.00

Upbhokta Samrakshana Salahakar Samiti, Bhopal MR, 2000-2001 5,00000.00

Consumer and Cjyj] Rights Association, Janakjanj 2000-2001 5,00000

Hanuman Choraha Lashkar, Gwalior, Mp.

Maharashtrg

Satyashodhak Mahila Vikas Mandal, N.g, K-79/4, HUDCO 1998-99 45,000.00

Pawan Nagar, New Aurangabad,

Bahujan Education Society, Tembhari, At, Tembhan, Post-sill; 1999-2000 18,000.00

Tehsil Kuhi, Distt. Nagapur-441202. ,

Manipur

Greenland Development Organisation, Sagalband Tera Sapam Leirak 1997-98 58,500.00

Tyre Road, Imphal.

Integrated Rura] Development Agency, Hangual BP.O. Santhe] 1997-98 67,500.00
‘0. Mayang Imphal

The Chingamathak Nemeirakpam Makha Leikaj Development Centre 1997-98
Chingamathak.
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National Association of fishermen, Manipur State Unit, Assembly Road 1997-98 45,000.00
Rural Development Women Organisation, WANGBAL, PO Thoubal 1997-98 33,300.00
Mizoram
Mizoram Consumer Union (MCU), Aizwal, Mizoram 2000-2001 1,20,000.00
Naguland
Kwghi Kemehai Zie (Consumer Welfare Organisation), 1999-2000 27,000.00
Tseminyu, Distt. Kohima, Box No. 197, Nagaland-797001
Orissa
Consumer Guidance and Protection Forum, F/31-LIC Colony, 1997-98 18,000.00
Rajabagicha, Balasore
Natural Institute for Social Welfare At/P.O. Kaliapani, Jajpur Distt. 1997-98 36,000.00
Peoples Rural Reconstruction Institute for Youth Action, ‘ 1997-98 27,000.00
(PRRIYA), At. Sanakumari, P.O. Bartana
Rourkela Consumers’ front, A-256, Sector 7, Rourkela 1997-98 81,000.00
Nilakantheswar Club, Tigiria At, Jorakani PO 199798 45,000.00
Jatiya Seba Pratishthana, Shri Ramji Bhavan, Temple Street Baripada, Mayurbhanj 1997-98 45,000.00
Mother Teressa Ladies Mission, Vill. & PO Chirulai, 1997-98 27,000,00
Mahimagadi via Dhenkanal Distt.
Nilachal Seva Pratisthan, Dayavihar (Kanas), Puri Distt. 199798 31,500.00
Orissa Consumer’s Association, Biswanath Lane, Cuttack 1997-98 49,500.00
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Integrated Women & Child Development Centre, At/PO-Bauasaingh,
Via-Mahimagari, Distt-Dhenkand (Orissa)

SANCHAR, At/PO-Fakirpur, Distt.-Keonjhar-758022 (Orissa)

Better Institute for Rural Development & Action (BIRDA), At-Kankalunda
PO-Mahimagadi, Distt. Dhenkonal-759014

Social Awareness Institution (SAD), At Divine Nagar, Nayabazar,

Cuttack (Orissa)

‘Suprativa’, Fakirpada, Baribati, Sadar Block, Cuttack, Orissa

National Institute for Community & Child Development, Khurda, Orissa
Thanapally Millit Jubak Sangh, At/PO Thanapally, Via-Kalapathir,
Distt-Khurda (Orissa)

Punjab

Social Work and Rural Development Centre Vill. & PO Nurpur Bedi,
Distt. Ropar

Rajasthan

Banswara Sahkari Upbhokta Thok Bhandar Ltd., Banswara Distt,,
Nirashrit Mahila Bal Vikas Gramodyog Shiksh Samiti, Paj Bagh Bharatpur,
Prachin Kathputli Kala Sansthan, B-22, Indrapuri Lalkothi, Yojana, Jaipur
Gandhi Yuva Mandal, Bajman, Baroda, Teh, Gangapur City

2000-2001

2000-2001
2000-2001

2000-2001

2000-2001
2000-2001
2000-2001

1997-98

1997-98
1997-98
1997-98
1998-99

60,000.00

60,000.00
45,000.00

30,000.00

40,000.00
50,000.00
40,000.00

31,500.00

67,500.00
27,000.00
36,000.00
27,000.00

€9
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Consumer Unity and Trust Society, 7-A, Jamnalal Bajaj Marg, C-Scheme, Jaipur 1998-99 235,000.00
Ajmer Zilla Gramin Upabhokta Sansthan, Masuda, Ajmer Distt. 1999-2000 22,500.00
Ajmer Zilla Gramin Upbhokta Sansthan, Masuda (Raj), CCPC Member 2000-2001 50,000.00
Nirashirit Mahila Bal Vikas Gramodyog Shiksha Samiti, Pai Bagh, 2000-2001 40,000.00
Bharatpur (Ra)
Sikkim
Govt. of Sikkim 2000-2001 4,00,000.00
Tamil Nadu ‘
Bharathi Integrated Rural Development Society, Ammapalayam 1997-98 27,000.00
Vill. & PO, Onnumpuram, Ami Taluk
Centre for Integrated Social Action, 23-Old Pappuraja Line, Edamal Street 1997-98 45,000.00
Theni-625531 '
Centre for Rural Development (CRD), PO Appipatty, Vis Chinnamanur. 1997-98 45,000.00
Centre for Rural Oppressed Beople (CROP), No.7, Appu Gounder Street, 1997-98 27,000.00
Chinna Allapuram, Vellore
Chetana Vikas, Parthibanur, Ramnad Distt. 1997-98 63,000.00
Community Action for Village Improvement, 62 East Palayam, 1997-98 36,450.00

Pattukkottai, Tanjore
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Dr. (Ms) CM.E. Mathews Memorial Development Association, 2/95, 1997-98 40,500.00

Kollaimattu Street, Katecherimangalam.

Federation of Consumer Organisation (FEDCOT), 115/2, Kamaraj Avenue, 1997-98 225,000.00

2nd Street, Adyar.

Gananaguru Welfare Association, 65-A, Khanpalayam, 1st Street, Madurai, 1997-98 45,000.00

Gokul Education and Employment Training Society (GEETS), 1997-98 63,000.00

No. 5/D Block, Pensioners Line

Nehru Social Education Centre, Ayakkaranpulam-2, Sethi PO, Vedaraniam Taluk 1997-98 45,900.00

Society for Education and Economic Development (SEED) 1997-98 36,000.00

Melpadur Village & Post Chengam Taluk, Tiruvannamalaj -

Tamil Nadu Consumer Protection Centre, Navjeevan Mansion, 1997-98 36,000.00
- North Gate, SS Colony, Madurai. '

Village Progress Welfare Centre, Kuppam Village & PO, Kannamangala, 1997-98 22,500.00

Polur Taluk.

National Mother & Child Welfare Organisation 56, Old Sandipettai Street, 1998-99 36,000.00

Tiruturaipondi.

SM.N. Consumer Protection_Council, 115/2, Kamaraj Avenue, Adayar, Madras 235,000.00

1998-99
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Uttar Pradesh
Bharat Gram Ydyog Vikas Sansthan, Vill. Neeli Kheri, PO Didauli 1997-98 22,500.00
Bharat Jyoti 46, Diamond Dairy, Kabir Marg 1997-98 36,000.00
Cosmic Society for Human Resource Development and 1997-98 27,000.00
Research, 67, Balipur, Katra Road, Pratapgarh.
Grameen Shiksha Avam Prodyogiki Vikas Sansthan, L-33, Indira Nagar, 1997-98 27,000.00
Rae Bareli.
Grameen Yuva Evam Bal Vikas Parishad Kasrav Vill. Semramanapur 1997-98 22,500.00
PO Fatehur :
Gramin Udyog Sewa Samity, Tulsi Colony, Kankar Kheda Sardhana Road, 1997-98 49,500.00
Gramin Yuva Vikas Samiti, Gram. Umargahana, PO Malwan 1997-98 27,000.00
Himalayan Gramodyog Vikas Sansthan, GB Hospital Road 1997-98 36,000.00
via Linktora Pithoragarh-262501.
Jan Seva Samiti, Kutiliya Sonedi Pratapgarh 1997-98 36,000.00
Janpriya Seva Sansthan, 198, Paltan Bazar, Pratapgarh 1997-98 28,800.00
Lokoudyog Sewa Sansthan, AT & PO Sikraura 1997-98 27,000.00
Mahila Jagriti Samiti, Bahjoi, Moradabad. 1997-98 43,200.00
Peoples Society of Socio-Economic Development, 266/162, Sarlakunj, 1997-98 27,000.00
Nai Basti, Bhadewan
Poorvanchal Nagar Evam Gramya Vikas Sansthan, 519, Chotte Qazipur, 1997-98 45,000.00

Gorakhpur
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Seva Kula Sikshan Sansthan, Jat Mulpur, P.O. Parpati, Deoria 1997-98 40,500.00
Swami Sant Das Manav Kalyan Samiti, Baraicha Vill. Panchamai, 1997-98 22,500.00
P.O. & Dist. Fatehpur
Vishwa Bhartiya Samajouthan Sansthan 178, Munshi Purava, 1997-98 36,000.00
D-Block, Indira Nagar
Abhilasha, 77E, Bakshi Kala, Daragani 1998-99 45,000.00
Amit Shikshan Sansthan, Vill. & PO Maharajganj, Azamgarh. 1998-99 18,000.00
Bharatiya Gram Vikas Parishad, Vill. & PO Sonkh 1998-99 31,500.00
Bhoot Purva Sainik Sanstha, Vill. Kumrala, PO Gajraula 1998-99 18,000.00
Grameen Shiksha Avam Prodyogiki Vikas Sansthan, 1-33, Indira Nagar, 1998-99 18,000.00
Rae Bareli.
Maya Silai Kadai, Prashikshan Sasthan, Vill. Gunnour Abdulhai, PO Gunnour 1998-99 36,000.00
Siksha Avam Gan Kalyan Samiti, Ranipur, P.O. Bharsar (Sahjanwa) 1998-99 22,500
Shivam Udhyog Shakti Sansthan, Gram Fatepur, PO Anoopshahar, 1998-99 34,200.00
Awadh Grameen Vikas Sansthan, Vill. & PO-Dhammaur, Distt. Sultanpur. 1999-2000 22,500.00
Bhartiya Upbhokta Sanrakshan Samiti, L-124, Sector 11, Noida, 1999-2000 25,500.00
Distt.-Gautam Budh Vihar.
Gram Vikas Seva Sansthan, Village Mannipur, PO Golabazar, Gorakhpur 1999-2000 22,500.00
Institute for Socio-Cultural and Rural Development, 32, Narendra Nagar, 1999-2000 27,000.00

Unnao.

£9
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Janta Sewa Samiti, Vill. Pakarder, PO Mahson, Distt. Basti 1999-2000 31,500.00
Kalyan Shikha Seva Sansthan, At-Chaudah Meel, P.O.-Ghurwara, 1999-2000 22,500.00
Distt-Rae Bareli,
Late Ramrakhar Randey Jan-Hitkari Kendra, Gram-P.O. Malokbari, 1999-2000 22,500.00
Fatehpur-212658
Mahila Mandal Sewa Sansthan, 476, Ram Janki Nagar, 1999-2000 18,000.00
Near Viveka Nand School, Basaratpur, Gorakhpur (UP)
Manishi Bal Vidya Mandir Samiti, 402/1, Sharma Sadan, Raj Colony, Jaunpur 1999-2000 27,000.00
Rasoolpur Latif Nagar, Paropkari Sanstha, Vill.-Rasoolpur, Post-Bhatgaon, 1999-2000 22,500.00
Distt. Lucknow
Sangram Samai Seva Sansthan, Vill. & PO Betabar Kalan, Distt-Ghazipur 1999-2000 22,500.00
SHARP Development, L-124, Sector-XI, Noida-201‘301_A 1999-2000 27,000.00
West Bengal
Chingurdania Vivekananda Chingurdania Vill. & PO, Midnapur Distt. 1997-98 38,700.00
Federation of Consumer Associations, West Bengal, 39, Shakespeare Sarani, 1997-98 49,500.00
Calcutta. ’
Tarun Sangha, Vill. Phakirehak, PO Barabari 1998-99 45,000.00
Barachira Mitra Sangha Vill. Barachira, P.O. Ranklmpur, 1999-2000 22,500.00
Distt. Midnapore-721 659 -
Federation of Consumer Association, West Bengal, 39, Shakespeare Sarani, 1999-2000 1,90,000.00

Calcutta-700 017

89
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Federation of Consumer Association West Bengal, 1999-2000 4,41,000.00
39, Shakespeare Sarani, Calcutta-700017
Federation of Consumer Associations, West Bengal, 1999-2000 400,000.00
39, Shakespeare Sarani, Calcutta-700017
Better Business Bureau, A Society Incorporated, 2000-2001 5,00000.00
39, Shakespeare Sarani, Calcutta-700017
Federation of Consumer Association, West Bengal, 2000-2001 5,00000.00
39 Shakespeare Sarani, Calcutta-700017
Better Business Bureau, A Society Incorporated, 2000-2001 5,0000.00
39, Shakespeare Sarani, Calcutta-700017
Nautanhat Hospital Para Khadi Unnyan Samiti, Nautanhat (WB) 2000-2001 40,000.00

The activities funded from the CWF have been for the following purposes:—

(1) Awareness and training programmes through seminars workshops and camps, cultural programmes like puppet
shows and nukkad nataks, printing and distribution of leaflets, pamphlets and booklets amongst the public and

advertisements in the form of banners and wall paintings.
(2) Setting up of District Consumer Information Centres.
(3) Setting up of food/consumer product testing laboratories.

(4) Recently programmes have also been introduced for infrastructural development for promoting consumer education
on a permanent footing and strengthening consumer organisations in each State @ 2 VCOs per State per year.

-
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NATIONAL COOPERATIVE CONSUMERS FEDERATION OF INDIA LTD., NEW DELHI
Projected Cash Flow Statement for the Period from 2000-01 to 2005-06
(Fig. in lakhs of Rs.)

Anticipated Projections

Actuals 2001-2002  2002-2003 . 2003-2004 2004-2005 2005-2006
Particulars 2000-2001
1 2 3 4 5 6 7
Sources of Funds
Share Capital S
- Government of India 0.00 0.00 0.00 0.00 0.00 0.00
- Others 6.00 5.00 5.00 5.00 5.00 5.00
Net Profit 300.00 30000 °  400.00 475.00 525.00 550.00
Depreciation 11.00 11.00 10.00 15.00 20.00 20.00
Recovery of old dues,
Advances from customers
and other receipts 100.00 100.00 '50.00 25.00 25.00 25.00
Cash Credit from banks 0.00 100.00 100.00 100.00 100.00 100.00

Total ) 417.00 516.00 565.00 620.00 675.00 700.00




1 2 3 4 5 6 7
Utilisation of Funds

Redemption of Share Capital

of Govt. of India 0.00 80.00 80.00 128.00 95.00 125.00
Repaymenf of Govt. loans

WCTL - 1991 111.00 111.00 111.00 0.00 0.00 0.00
VRS - 1994 72.00 36.00 36.00 36.00 0.00 0.00
Interest on Govt. loans 100.00 40.00 24.00 7.00 0.00 0.00
UCO Bank 13.00 13.00 13.00 13.00 13.00 13.00
N.CD.C. 18.00 17.00 16.00 15.00 14.00 13.00
Development activities

(Margin money etc.) 43.00 34.00 65.00 146.00 203.00 124.00
Fixed Assets 10.00 10.00 20.00 25.00 100.00 125.00
Provision for taxation 0.00 25.00 50.00 100.00 100.00 150.00
NTC 50.00 150.00 150.00 150.00 150.00 150.00
Total 417.00 516.00 565.00 620.00 675.00 700.00
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